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SPECIAL LEAVE PETITION (CRIMINAL) Diary No.36909/2018

(Arising out of impugned final judgment and order dated 27-01-2018
in CRLAD No0.1533/2006 passed by the High Court of Jharkhand at
Ranchi)

THE STATE OF JHARKHAND Petitioner(s)
VERSUS

SHAILENDRA KUMAR RAI @ PANDAV RAI Respondent (s)

(With IA No.177280/2018 - CONDONATION OF DELAY IN FILING, IA

No.177281/2018 - CONDONATION OF DELAY IN REFILING/CURING THE

DEFECTS)

Date : 05-09-2022 These matters were called on for hearing today.
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For Respondent(s) Mr. Braj Kishore Mishra, AOR
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Mr. Abhishek Yadav, Adv.
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SLP(Crl) D.36909/2018

UPON hearing the counsel the Court made the following
ORDER

1 We have heard Mr Vishnu Sharma, counsel appearing on behalf of the
petitioner and Mr Braj Kishore Mishra, counsel for the respondent.

2 Delay condoned
3 Leave granted.
4 Arguments concluded.

5 Judgment reserved.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Court Master
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